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| GOVERNMENT OF MANIPUR
SECRETARIAT : LAW & LEGISLATIVE AFFAIRS DEPARTMENT

NOTIFICATION
Imphal the llth July, 2007

No. 2/14/2007-LeglL -The followmg Act of the Legnsldture . Manipur
‘hich received assent of the Governor of  Maripur on 10-7-2007 is hereby
.ubhshed in the oﬁmal Gazette.

-THE MANIPUR RESERVATION OF VACANCIES IN POqu AND SERVICES
T (FOR SCHEDULED' CASTES AND SCHEDULED TRIBES)
’ SECOND AMI‘NDMENT ACT, 2007
- Manipur Act No. 6 of 2007
Act’

o.-amend " the Mampur Reservanon of Vacancies in Posts and Services (For
Scheduled Castes and  Scheduled Tnbes) Act, 1976 (Mampur Act No. 1 of 1977).

‘Be it enacted by the Leglslature of . Manipur = in the Flfty-exghth Year of
‘the Repubhc of India as follows :

_Short txt'~ and Cf‘mmenccmcnt —-(1) This Act may be. callcd the Manipur
servatlonﬁ of Vacancies in Posts and - Services (For Scheduled Castes and
‘eduled Tnbes) Second Amendmcnt Act, 2007

(2) It shall come mto force ‘on_.such. date as the State: Government may,
. notlﬁcatlon in the oﬂicxal Gazctte, appomt

'“2'. Amendmcnt of section 2—~In clause (g) of section 2 of the Manipur
,ervatlon of Vacancies in - Posts. and  Services.:(for - Scheduled Castes and
uled Tribes) Act, 1976. (hereinafter . referred to--as the principal Act), after
rds'f by the State Government’,. the words.. «or :any . other authority in
of whlch the. State. L*‘glslatuxe has the.. powcr to. make.; laws” shall be
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3. Amendment of sect)on Clause (d) of sectxon3 ‘of the prmc:pal Act,“»
shall be deleted. : -

4, Substitution of section 4. ——For eection 4 of the principal Act, the followmg
shall be substituted, pamely.—

X “4, Percentage of vacancies to be reserved—

(1) Subject to the provisions of section 3, there shall be reservation at
such percentage of the foial nimber of vacancies -in services and posts as. the
State Government may, from time to time, by notification in the official Gazetto,
determine for Scheduled Tribes and Schediled Castes respectwely in— :

) direct recruxtments,

(i) promotions made on the basis of competitive examination liml’ted'iv
departmental candidates, within or to Classes II, III and IV posts
in grades or servicés in which the ‘elemment - of direct recrultment
if any, does not exceed 75%;

(iii) promotion made by selection from Class III to Class IT, within
Class II and from Class II to the lowest rung, or category. m.‘
Class T, in grades or services in which the element of direct
recruitment, if aay, does ot exceed 75 %: '

(iv) promotions made by selectionin or .to Class IIl and IV posts,
in grades or services in which the element of direct recruitment
if any, does not exceed 75%; .

(v) promotions made on the basis of seniority subject to - fitness,in:
appointments to all Class I, Class Il, Class IIl and Class T
posts in grades or services in which the element of direct recrun
ment, if any, does not exceed 75%.

(2) Every notification or order made under the sub—secuon (l) sha
be laid before the State Legislaturein the maaner Spemﬁed m sub- sectxon(
‘of section 13- -of this Act. :

5. Tnsertion of mew section 4A-After section 4 of the prmcxpal ACt the
following new section 4A shdll be inserted, mamely, —

r “4A, For the purposes of this Act, any unﬁled vacancies, whlch are for
\being filled up by the Scheduled Castes "or Scheduled 'nbes a.s
may- be, in any recruitment yeat or years shall be .
of vacancies to be ﬁlled up in any succeedlng year or 'y ls

- which they ‘are bemg ﬁlled up for detérmiifiing thé cexling 'of‘zﬁxftyv P
reservation on total number of vacancies of that year.’ '
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- 6. Déletion . of -section 6.-Section 6 -of the principal Act shall be-deleted.
7, Aniendment ) of section_7.- Iﬂ:' séﬁ;idn_ 7 of the priﬁc_ibgl Act.
7' (i) for the words “reserved for them even after exchange of reser-
" vation ‘between -the - Schéduled < Castes “and Scheduled ‘Tribes, the

-+ remainifig’ vacanéies”, ‘the words «résérved for them, the retnai-

ning vacancies shall be  kept unfilléd in case “of appointment by
direct recrvitment and no dereservation of _such unutilized reserved
“\‘/a’caﬁci’é‘s' for direct recruitment shall bs allowed. However, in
the case of appointment .by promotion, ths remaining reserved
vacaﬁvé‘ie,vs' which cannot .be filled in a recruitment year -due to
non-aﬁéilability of adequate number of eligible candidates from
the reserved community” shall be substituted;

- *“and”, the words “in respect of promotion only” shall be inserted.

-8, Amend;nent.- of section 9,-For sub-section (3) of section 9 of the
%ﬁiﬁéfbﬁl Act, the followinig shall bs substituted, mamely.-

- %(3) The Scheduled Castes anc!‘_Hchl:;eduled Tribes candidates shall be
- recruited to the extent of the reserved vacancies :
Provided that the pass marks

_ ks, in al] the recruitment examinations, for the
“Schediled Castes and Scheddaled

Tribés candidates, in. the aggregate may

9 . Insertion of new 'scctidns 9A, 9B; 9C and 9D.—After section 9-of the
“principal Act, the

agely,—

“9A. Procedure of making -promotion. -against reserved vacancies.- The
.. procedure of making
reserved for the Schedul

ed Castes and Scheduled Tribes shall be as prescribed.’
9B Relaxation of qualifying marks,‘
promotion,—The State Government may relax the
o 'qaifﬁﬁ or lowér the st
leastes ‘and 148 Scheduled  Tribes for §
to any class .or classes ‘of sérvices &r pé

qualifying marks in any

sts.

Advertisement in Dire ent- If the required number of
idates of $cheduled”gCas or_Scheduled Tribes are not. available for
illing "up the reserved vacancies, fresh advertisement ma i ¢ only |
the candidates belonging to the
Tgibes, as' the case may be,

9C." Advertisement _in_Dire

member of .the Scheduled Castes orScheduled’
to fill the backlog or remaining vacancies,

ond_ proviso, in between the words “is made” and E

‘be relaxed by the State .Government or Manipur Public Service Commission,”

fgl(owing pew /se}ctions 9A, 9B, 9Cand 9D shall be inserted,

promotion to posts and services against vacancies

standards of eifa]uation, etc. for

ds of evaluation in favour of the Scheduled |
s for ation in matter of ‘promotion |

Verlisement ‘may be madé only for -
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" 9D. Concession- Fees, if any, prescribed for any ‘examination:
io any Service or post shall be reduced to.1/41n the case of
belonging to the Scheduled Castes and Scaeduled lrlbes v,

10.- Amendment of section 11.- The words “the elemem of. dxrect récrl
does not exceed fity percest” occurring in Section11-shall be: substl
the words “the element of direct recruitment does not exceed saventyﬁve e

11. Deletion of section 13.- Section 13 of the principai Act Shail ’"be.

12. Amendment of section 15.- The full stop “(.)” ‘at the end of clau
cf section 15 “of the principal Act, a colon “(:)"""shall be substrtute,
thereafter the following proviso shall be inserted,: namely, :

“Provided that in the event of failure of Admlmstratlve Depa
“Head of Department to comply with the prowsxons of this Act, he
be Hiable for disciplinary proceedings ‘against him as - per service',

apphca‘olc

13. Substitution of section, 16-For section 16 of the pnncxpal Act
following shall be substltated namcly. '

«16. Standing Commitfee,» (1). There shall be.a Standmg Commx
consisting of the following members, namely,= :

(a) Minister in-charge- of Department of Personnel o —
(b) Minister in-charge of Tribal Development

~{¢) Chief Secretary

{d) Two Members of the Mampur Legislative Assembly —
pelonging to Scheduled Castes or Scheduled Tribes
to be nominated by the State Governnient '

(® Commissioner/Secretary (TD)

{f ) Commissioner/Secretary (DP) ;
Secretary

clama’uon _undcr Article 356 of the
f the Committee may be altered- by the%
may deem fit. , .

Prov1ded that on issue of a pro
_Constitution of India, the, composmon o
Sfate Government to such extent as it

er belonging to the Scheduled Caste or Scheduled Tribes,

f Under- Secretary shall 'be posted in the Department of .
Scer for xmplementatron of thxs Act

(2 One offic
‘not below the rank o
Personal who shall act as Nodal 0



i W4 Inkertipn’ ' of fiew ‘section’ 16A.~—~Aftér - ‘section 16 of;the principal Act,
the - follovnng new sect:on 16a-.shall be :inserted, namely- -

.1( Ghat e .
e ) '16A. Prevenuon of dxsqual:ﬁcatxon for membershxp of State Legislature.-

s hcreby declared that the Chairman or member of the Standing

«i:Committee. under . section- 16:.of . this. Act shall .pot. be . disqualified and.
shall be:deemed-never:to haye been: dxsquahﬁed for bemg chQ§en as, or for
being a Member of State Legislature.”

15. Insertion of new sections 18A and 18B.—After section 18 of .the
principal Act, the followmg new sections 18A and 18B shall be inserted,
namely,- ‘

e “18A. Protectxon of action takenin good faith.—No suit, prosecution of
o other lcgal 'oceedq gs shéll be against any person for anything which is
done i good faith oi mtend to be done under this Act.

“18B Removal of dlfﬁcultles .—(1) If any difficulty arises in giving effect
to the provisions of this Act, the State Government may take such steps
or issue such orders not inconsistent with the provisions of this Act as the
State Government may consider necessary for removing the difficulty:

Provided that no order shall be made under this section after the
expiry of two years from the date of commencement of this Act.

(2) Every  order made . under this section shall be 1laid before
the State - Legislature in the maoner specified in sub-section (3) of section
19 of this Act.”

16. Amendment of section 19.—(1) In section 19 of the principal Act,-
@) for sub-section (2), the fo]lowing shall be substituted, namely-

“2) Tn partlcular and without prejudnce to the generality of foregoing power,
such rules may provide for all or any of the following matters, namely:-

(a) manner and guidelines for determining the ceiling of fifty
_percent of reservation of the vacancies of the year under the
provision of section 4A of the Act and Clause 4B of Article 16
of the Constitution_of India;

(b) the procedure and gridelines of promotion on the basis of seniority;

() proecedure of selection by the recruiting of appointing autherity
" -in respect of candxdates who satisfy the re ulrcd quahﬁcatnons and




.{d) manner. and -guidelines on: filling up of t@s@ﬁgd@ vac
both . direct recruitment:and- promotion; . - :

(¢) maximum age lnmt for recruxtment to any servxee_ o,

(f) any other. matter whxch is 10 be or may be prescnb

(ﬁ) in" sube-section '(3), for the ‘words: “All rules made ‘under”, tho "
“All rules, notlﬁcatlons or orders”,' shall: be substt o

THy KAMINIKU‘VIAR SINGH,
Deputy Secretary (Law)
Govemment of Manipur, =~

Printed at the Directorate of Pig: & Stys Govt. of " Manipur/305-C/11-7-2007;





